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12.41 brs.

ASSENT TO BILL.

SECRETARY: Sir, I lay on the Table 
the Appropriation (No. 3) Bill, 1980, 
passed by the Houses of Parliament 
during the current session and assent
ed to since a report was last made to 
the House on 25th uly, 1980.

BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AN 
THE  EPARTMENT  OF PARLIA
MENTARY   AFFAIRS  (SHRI  P. 
VENKATASUBBAIAH):  With your
permission,  Sir, I rise  to announce 
that Government  Business in  this 
House during the remaining part of 
the Session will consist of:

(1) Consideration of any item of 
Business carried  over  from  the 
Order Paper of today.

(2) Consideration and passing of 
the elhi Municipal Laws (Amend
ment and Validation) Bill, 1980.

(3) iscussion under Rule 193 on 
the widespread rape of mother eartff 
resulting in the cumulative  deple
tion of the natural resources, pol
lution of the habitat and upsetting 
the ecological balance to be raised 
by Shri igvijay Sinh at 3-30 P.M. 
on Monday, the 11th August, 1980.

(4) iscussion on the motion to 
be moved by Prof. Madhu anda- 
vate on the statement made by the 
Minister of Petroleum,  Chemicals 
and Fertiliers  in the  House on
10th une, 1980,  regarding increase
in the prices of petroleum products, 
at 4-00 P.M. on Tuesday, the 12th 
August, 1980.

SHRl K. LAKKAPPA (Tumkur): 
On behalf of Karnataka Members I 
request you  to allot some time to 
have a discussion on the Vijayanagar 
Steel Plant.  The people of Karnataka 
are agitated over this matter.

MR. SPEAKER: Give some motion 
or calling attention.

3parer  Tffspr, *5 srf anrar wfw
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12.43 tars.

Shri  Chandrajit  Yadav in  the
Chair
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PROF. MADHU DANDAVATE 
(Rajapur): Since there is not muoh 
time for discussion,  I would only de-
mand statements from the Govern-
ment on three issues: (1} the report-
ed plllllS of Pakistan to manufacture 
atom bombs with the helP of certain 
countries and the reaction of the 
Government thereto; (2) the devalu-
ation of the rupee and its impact on 
the balance of payments position; and 
(3) the reported news about the like-
ly promulgation of MISA and the 
Preventive Detention law through 
Ordinance after the current session of 
Parliament. 

SHRI SUNIL MAITRA (Calcutta 
North-East) :  I want to mention only 
two points: (1) rigging in the recently 
Assembly elections in UP and Bihar 
and (Z)o wherea9 the Industrial Dis-
PUtes Act, 1947 is applicable to all the 
PUblic sector undertakings, it is no.t 
being made applicable to the General 
Insurance Corporation of India. There-
fore, I would -like these two issues to 
be discussed next week. 

SHRI CHITTA BASU (Barasat): 
Since there is no time for havin& a 
discussion on the subject, I would say 
that the Government should make 
statements on the following subjects. 

The first one is the role and tuncUons 
ot the Governor. This point has become 

important and urgent in view of the 
fact that it is reported that there is a 
proposal under the consideration of the 
Government to transfer about 11 
'Gi>vernors from the States premtnably 
on political considerations. This has 
got particular significance in the case 
of West Beneal, because it is said that 
the present Governor is likely to be 
transferred so that they may send a 
more pliable Govemor there to suit the 
partisan interests of the Congress (I}, 
which has a movement to seize the 
Government .... 

SHRI ARIF _MOHAMMED KHAN 
(Kanpur) : Sir, while discussini the 
question of the inclusion of business 
for next week, the hon. Member is 
making reference to a pliable Gover-
nor ..... 

MR. CHAIRMAN: I have heard him. 

SHRI CHITTA BASU: Secondly, 
there is a great influx of refugees from 
Assam into West Bengal. As far as th& 
report is concerned, there are about 
11,000 such displaced persons from 
Assam in the relief centre in Alipur-
duar. After 27th July another 4,000 have 
come, making a total of 15,000. The 
Chief Minister of West Bengal has 
written to the Prime .Minister that 
arrangements should be made so that 
the9e displaced persons can ~o back 
to Assam. Some financial assistance 
should be given to the State Govern-
ment of West Bengal so that relief 
operations can be undertaken by them. 

Last week a statement was made 
by the bon. Finance Minister regard-
ing another Instalment of DA to the 
Central Government employees. Accor-
ding to reports the consumer price ln.. 
dex for industrial workers has crossed 
the 368 mark in the average for 12 
months, thus entitling the Central Gov-
ernment employees to another intal-
meni of DA. The Government should 
come out with a statement on the 
subject. 
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Shri Chitta Basu

Lastly, I come to electoral reform. It 
is important because  there has been 
rigging in UP and Bihar in the last 
Lok Sabha and Assembly elections. So, 
it is necessary that  the Government 
should make a statement regarding the 
electoral reforms, which are under the 
consideration of Government.
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R. SARAISH  HOY  (Bolpur):I 
want to mention only one point regard
ing Vishva Bharati  Amendment Bill. 
This amendment Bill was on the agenda 
papers for several days during this 
Session. Even in the last Session also 
this agenda item was there on the 
Order Paper. But surprisingly 1 find 
that the Minister has not included this 
in the agenda for the next week. It 
was mentioned in the agenda that with
out any discussion this Bill be referred 
to a oint Committee of both  the 
Houses. Now, this Bill has a long his
tory. In November 1971, by an Ordi
nance the  1951 Vishva Bharati Act 
was amended when there was some 
Naxalite activities in the University 
Campus. By the amended Act all the 
democratic rights of the university were 
taken away.  In  this  connection,  a 
committee was appointed by the Cent
ral Government  with ustice Masud 
as its Chairman and it submitted  its 
report in 1.975. On the basis of  that 
rePort, a Bill was drafted and introdu- 
ced in the Rajya Sabha in 1978 during 
anata regime. A joint Committee went 
into the Bill, but subsequently the 
k Sabha was dissolved and the Bill, 
culd not be discussed. The present 

overnment also brought similar Bill 
. said that it would be referred to a 
mt Committee without  discussion.
it has not been done. I do not know 

nil êmocrâc rights are being de- 
to this Central university by the 

Put̂f1 Government- So, it should be 
oint  the agenda’ and referred to a 
Committee without discussion.

,y)PR2f- RUP CHAN PAL (Hoogh- 
rise   re is an unprecedented price 
and that point has been men

tioned by some other Members also. 
In that context, I want to draw at
tention to something  serious that is 
happening. Government has announ
ced that drug prices will be allowed 
to be  increased.  Some  discussion 
should take place on that.

Secondly, there is a controversy that 
has cropped up  about the proposed 
film on Gandhiji by some British pro
ducer. As yu may have noticed, the 
film producers of our country have 
come out with a  statement.  I would 
very much like some discussion on it.

Lastly, a serious situation has arisen 
in the  National Library,   Calcutta. 
The irector’s tenure expired on 30th 
une, but till now Government has 
not come out with an announcement 
regarding his successor. The present 
incumbent has been requested to con
tinue until further orders. Moreover, 
a Librarian who had  been there for 
any years has resigned.   There is 
another serious problem,  that  the 
Compulsory elivery of Books  Act 
is not being followed by a  number 
of publishers.  It is a matter  of 
great concern. It should be discussed.

SHRI   HARIKESH   BAHA UR 
(Gorakhpur):  Everybody   knows
about the flood situation.  Lakhs  of 
people are affected.  Several notices 
are still pending.   More  than  80 
lakhs  in  U.P.  alone  are  affected. 
Thousands have died.   Therefore, 
the seriousness of the  flood situation 
should be discussed.

Secondly, the UGC Report was not 
discussed neither last year, nor this 
year.  Therefore,  I want to  discus
sion on it either in this session  or 
the next, preferably next week  it
self.

The reported plan for the manufac
ture of an atomic bomb by Pakistan 
should also be discussed.   We have 
given a calling attention.  On  the 
devaluation of the rupee also I would 
like to have a discussion.



AUGUST 8. 1980   BOH *88

R.  SUBRAMANI AM   SWAMY 
(Bombay  North  East):  The  hon.
Minister must come forward with an 
amendment to the Members’ Salaries 
and Allowances Act.  Today we can 
travel by rail anywhere in the coun
try any time.  Since  the world  has 
become more modern, we have be
come more progressive  and we have 
to travel more, I would like an amend
ment to be brought in, to make air 
travel free similarly. If the Govern
ment is hesitant to give this, then I 
would suggest that deduction of the 
first classsecond class fare air fare be 
allowed, at least that much.  If it is 
not done, then a hell will break loose 
next week.

13 hr s.
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I have given so many notices for a 
discussion on the Report of Vaidhya- 
lingam Commission, but it  has  all 
been rejected.  This means that Mr. 
Morarji esai is  completely innocent 
and this Government do not have the 
guts to come and say that the Report 
of the Commission has no basis.  If 
they believe that there is anything in 
it against Mr. Morarji esai,  they 
should have a discussion next week 
un that.

Thirdly, according  to papers and 
my own knowledge of the proceed
ings of the Consultative Committee 
on Planning, there is an undeclared 
plan holiday in the country. There is 
supposed to be a five year plan from 
1&80 to 1985.  But one year has al
ready gone withoutt any plan and the 
next year is als0 going because  the 
Consultative Committee  was  told 
that no draft plan will be  ready by 
the end of I>ecember and in the next 
Budget also, there may be no plan. I 
want the Government to  nake  a 
statement on this, how long this un
declared plan holiday will continue.

I have nothing more to say.

SHRI G. M. BANATWALLA (Pon- 
nani): It has been  reported that the

Government of Gujarat is not coope
rating with the Minorities Commis
sion set up by the Union Government. 
Following receipt of  several  comp
laints, the Commission  wanted  to 
visit the troubled  areas in Gujarat. 
The State Government informed the 
Commission of its inability to make 
arrangements for the  visit, 0n the 
most irrelevant and lame excuse that 
it was busy with the Assembly ses
sion.  It is further shocking to know 
that when the State Home Minister 
contacted the  Centre regafdfng the 
proposed visit of the Commission, the 
Centre advised him to  ignore  the 
Commission  altogether. This  is a 
serious situation that shocks the con
fidence of the Minorities in the Go
vernment and the Government must 
come forward with a  statement and 
assurance to this House of due res
pect to the Minorities  Commission, 
that it would be allowed to function 
independently and withoû any impe
diments.

I also urge  upon the Government 
to introduce a Bill to recognise elhi 
as a full fledged State in consonance 
with the general popular feeling.

Finally, the Government is 
needed to explain the inordinate de
lay in the holding1, of elections to elhi 
Metropolitan Council and the Muni- 
cipar Corporation.  The  people  of 
elhi need to be assured as to when 
the elections  can  be expected. An 
statement by the Minister is necessary 
on this mattter also.

SHRI NIREN GfK>SH ( um um):
I wanj. the Government  to include 
the following  items  for  the next 
week’s business.   There have been 
discussions in the country that  fr 
the  newspapers,  there  should  b3 
price-page schedule.  It was almos 
agreed to.   Why it was  deferred,
I do not know.  Papers like Ananda 
Baar Patrika and ugantar charge 

40 or 35 paise for six pagjes, they 

carry no news items, but only ndver 
tisements.  These thing are  going 
on. I would urge upon the Govern
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ment that it is an extremely impor
tant issue, which should  be  taken 

up.

As regards the Governors, I support 
what Mr. CHItta Basu has said.  The 
question is, 11 Governors are to  be 
sacked—that is  the news.  It is  re
ported that the Prime Minister—I  do 
not know whether iT'is correct or not, 
but there is wmspering in  the sir— 
met the President and said that some
thing should be done  about it.  The 
President̂ pleasure cannot be an arbi
trary pleasure.  He  cannot  dispense 
with it like that.  But it would  be 
a serious Ynatter  eleven  Governors 
are given a go-by.  It  will  create 
such a political climate  that it will 
not be congenial or  healthy  or  it 
would be dangerous also.

About Assam, the  statement was 
made by the Home Minister about the 
Assam Accord.  But the House lias 
not been given an opportunity to dis
cuss the matter.  After  the  House 
adjourns, perhaps, it will come.  The
oil blockade is to continue.  It is a 
dangerous  thing.  It  is  a shaky 
foundation on which  the  negotia
tions are to  be  conducted.   The 
gaetted officers do not even apolo
gise.  They have been  reinstated. 
The people are being pushed out of 
Assam on arbitrarily  grounds,  for 
whatever reasons they have.  So, 1 
think, without going into the details 
it, there should be a sort of gene

ral discussion about Assam .

Some time ago there was a report 
the third-degree methods used by the 
Plice in the course of interrogation. 
The  third-degree  methods are not 
sanctioned by law.  Those  who are 
opposed to be the custodians of law 

if. is  reported, those who are 
ĥer-up in the police hierachy, they 
SaV that the  third-degree  methods 

be utilised in  order to  elicit 
ônlession from the accused which i3 
 ̂sanctioned by law.  This is  a 
a istie mentality.  If the law can 
e violated by the police, that is  a 
dan̂ 0Us thing.

,te LS—10

Lastly, when a Union Government 
Minister holding the most important 
portfolio iiice  the  Home  Ministry, 
Sardar aii Singh, comes under  a 
cloud, under the Gurudev Singh Com
mission Report, the House  has  a 
duty to have a  discussion  about it 
and be seied of the mattter because 
a Cabinet Minister is  involved,  a 
member of the Hoûe is  involved. 
The House is not being  taken into 
confidence about it.  It should be
discussed.

SHRI  HANNAN   MOLLAH (Ulu- 
beria): I have given notice to discuss 
about the proposed  electronic  ma
chines for recording  vote  in  the 
elections and also discuss the junior 
doctors’ strike and the rule of black 
money in our economy.

Lastly, I would like  to  mention 
about the police matter.   Once our 
hon. udge, Mr.  Mulla,  commented 
that our poilce is an organised crimi
nal.   Yesterday, the Report of the 
one-man  Commission  on the lathi 
charge resorted by the elhi police 
on the blind men was given and the 
hon.  udge, Mr. . C. Agarwal, said 
that the police is traditionally unfri
endly to the people and that the atti
tude and behaviour of the police has 
not changed in a free country.  This 
should be discussed and the  police 
should be streamlined accordingly.

SHRI R. K.   MHALGI  (Thane): 
There are hardly 2-3 working days 
left during the next week.  I would 
like t0 submit 2-3 points  only First
ly, the Report on  Tripura has been 
submitted to the Prime Minister Yes
terday by  the  M.P.  It  should  be 
placed on the Table of the House and 
discussed.  Secondly,  the  discussion 
should take place on the evolution of 
legal system in the country whereby 
adequate compensation is paid to the 
victims of crime. Thirdly, a through 
discussion  on the  working, of  the 
nationalised banks has become most 
essential in view of a large number 
of complaints from the public in res
pect of exorbitant establishment ex
penditure of the  nationalised banks
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and also the Tifficulties laced by the 
low income people in obtaining loans 
from the nationalised banks. Lastly, 
the Supreme Court should have  at 
least four circuit benches in the coun
try, one each at  Bombay,  Madras. 
Calcutta and Bhopal for the benefit 
and convenience of  the  people at 
large.

SHRI K.  A. RA AN  (Trichur): 
This Government has been shouting 
from the top of the house regarding 
a comprehensive Bill on bonus.  But, 
unfortunately, I find a sort of ad- 
hocisra prevailing on this issue from 
1977.  I am worried because bonus is 
due in Kerala this month. The Onam 
festival falls on the 28th and generally 
bonus is distributed before Onam. So, 
unless the st.ale-mate is solved there 
will be  a  problem  and  lakhg  of 
workers will be in distress,  i would 
like to know the position in regard to 
this important issue, which has been 
promised by the Legislature.

I do not know the thinking of the 
Government here. This is lust to im
press on you this particular point.

SHRIMATI GEETA MUKHEREE 
(Panskura):  Without repeating any
of the points which havp been placed 
here—with most of which I' would 
agree—i will jus: take up two subjects. 
One is that  gave notice for a dis
cussion on the dowry problem ar.d 
the owry  (Prohibition)  Act.  The 
Speaker himself assured me that it 
will surely be taken up for discussion. 
1 think that when this Act is now in 
the  process of re-examination, the 
benefit of the opinion of the Members 
of the House is very necessary.  So 
1 would iequest this to be put on the 
agenda.

Secondly, ibout the Bengal Chemi
cals  and  Pharmaceuticals  Limited 
(Acquisition nnd Transfer of Under
taking) Bill which has bfrn circulated 
today, considering the position of the 
Bengal Chemicals now,  it  is  very 
necessary that it is not delayed and

it i very quickly taken up.  So, I 
would request that this, also, should 
be t*ken up.
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SHRI KRISHNA CHAN RA HAL- 
Er ( urgapur):  What about the
adjournment motion regarding doctors’ 
strike

MR. CHAIRMAN:  It was mention
ed many times.  Again many people 
have mentioned it.  A decision was 
Biven by the Speaker on the adjourn
ment motion and this is net the time 
t0r raising it.  We have passed that 
time.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AN 
EPARTMENT OF PARLIAMENTARY 
P̂AIRS  (SHRI  P.  VKNKATA- 
SUBBA1AH): First, I must thank
y' and the hon. Members for having 
een so brief under your direction. 
Last time it took more than one and 
a ̂ alf hours.

All the matters raised I will com- 
unicate to the proper authorities and 
fy have to be brought up before the 
uiinesg Advisory Committee also.

tĥr' Saradish Roy mentioned about 
 Vi8*abharati Bill.  That Bill is 
nai in the Rajya Sabha.  Unless

the Rajya Sabha sends its recommen
dations, it cannot be taken up in this 
House...

MR CHAIRMAN:  Mr. Banitwalla
mentioned about the Minorities Com- 
misison.

SHRI  P.  VENKATASUBBAIAH: 
This matter has been brought to our 
notice just now.  I will communicate 
it to the concerned Minister.

MR. CHAIRMAN:  About the House 
sitting are you in a position to say 
anything

SHRI  P.   VENKATASUBBAIAH: 
According to the  calendar the Kouse 
is sitting till the 14th of this month.

MR. CHAIRMAN:  Now we adjourn
for lunch and reassemble at 2.20 p.m.

13.17 hrs.

The Lok Sabha adjourned for Lunch 
till twenty Minutes past Fourteen of 

the Clock

The Lok Sabha  re-assembled  after 
Lunch  at  twenty   minutes  past 

Fourteen of the Clck

Shri Gulsher Ahmed in the Chair

MATTERS UN ER RULE 377  •

(i) Alleged assault ey police on 

VENORS   AN   HAWKERS   IN 
VARANASSI
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